
CENTR'^L <\CriINI STRnn \.'E TRI3UN(\L principal bench

0. A.No. 1 38 9/95

Nau Oelhi: this the day of 3 anuary, 2000.

HON'BLE MR. S. R.AOIGE, \/ICE CHAlfflAN (a)

H0N»3LE HR.KOLMP SINGH ,PI £f18ER(3)

3. Zahur Haider Zaidi,
yo Prof, T.H.Zaidi,
WO \/lll, Barag aon,3 eunp ur,
Uttar Pradesh Applicant,

(By Advocate: Shri AtK.Bahra)

Versus

1. Uhlon of Indi a
through the
Secretary,
Ministry of Home Affairs,
No rth Slo ck,
N e'j Delhi

2. The Secretary,
fllnistry of Personnel,
Public Grievances and
P en si on s.
No rth Bio ck,
Neu Delhi,

3. The Chief Secretary,
State of Hiinachal Pradesh,
Himachel Pradesh Secretariat,
Shitul a

4. The Chief Secretary,
State of Uttar Pradesh,
Uttar Pradesh Secretariat,
Luck no u,

5. Shri Saket nishra,
wo Gi recto r, 5\/P,
National Police Academy,

SB^ondw.t„

(By (duDoat.l Shri Madhav Panlkar).

0 RQCR

K)N «8LC flR. 5. R. r:HnTRW aNin),

Applicant impugns respondents' letter dated

march, 1995 (Annexure-A1) allocating him to Himachal
Pradesh Cadre of ips « nr, 4-t, i. in  on the basis of

CSE, 1993 =#id ha casks allocation to IP Cadre ud th
all consequential benefits.
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2. ^dnltledly the b to ad p rin cipl es
Jloctlon have been laid doon In CPJ T'e 1.0.
letter dated JO.5.85 (Itnn exure-8-1/2) . Admittedly ^
^plic^t bad poallfled In C- ("eln) Exee..1995 having
eeoured 89th r^k and uae appointed to IP b.
md-lttedly aliXhadnotn^ttloned/delned any Hoe e
State in tel.21 of his application fo.« for C? (Bain)Ex
1993 (^nP9XU^9-R V^), but had indicated 'Yes*
tt)le23(b) for oonsidering him for allocation to his
H^'me State, the Home State of a candidate as

deaared by him in his application f o on for CS(flain)
rx^e is accepted as the Home State for purposes of
^location to his Home State as an insider candidate,

and as ^plicant had not mentioned any Horn 9 State in
his application form for CS(Main) e:x^.,1593, he uas
treated as a candidate having no option for allocation

to Home State, and as such uas allocated to Himachal
Pradesh Cadre as an outsider in accordance with the

principles of cadre allocation laid doun in QP 4 T.

3, Heard both sides,

4, /^plicant*s c3Duns9l Shri Behra has urged thqt

even if Ool,2l of the application fo ds uas inadvertently

left unfill ed by ^plicant, there uera o ther m ateri al s

filled by ^plicant in the application foon, as uall

as the col unrrt fill ed in by him in the attestation fo ai^

uhich dearly pointed to the fact that applicant wanted

to be allocated to his Home State of L'.F. as an insider

to uhii^ he was entiUnd by virtue of hi « r^nk in

CsCflain) exf*Ti,l993 and respondents therefore cannot b#

klloiied to him his rightful sntlUwunt of allocation

fetik:'
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to ll.p, C»dro, as an Insider narely because of
the „pucation Pom renalnad unfilled, deliance in thl,
а,nnectlon uas placed on the UT Chandia.Ph 3ench
Order dated 2S.2.90 in 0« No.9B5/CH of 19B8 Senjeaw
Kauahal , H3 da. UDI » Ors. Jiareln the Tribunal
on the basis of the aueil abl 9 m atari el s had i tsal f
aome to the ooncluslon es reQ^rds that ^plicant*s
tfititlanant for allocation on the basis of his State
of rjDfni cl hofn 9 state#

5. On the other hand, respondents* oounaol Shri
Ponikar has incited our attention to the PB
order dated 5.1.98 in 0 a No. 258 V97Bino d Kun ar \/5. irsC
& Ors. In that caae also, as in the present one, 03l»21

of the C3(Main) Exam. application Form remained

unfilled, and in that case also as in the present one.,
that f^pllcant sought allocation to hi s Home State
(Bihar) as an insider. That Oa 'Jas di hissed by
aforesaid order dated 6.1.98, after holding that even if

the omission of that applicant to fill in 031.21 pf

the Application To im was bonafide and inadvertent,

there was no corresponding duty cast on re^ondents to

allocate him to his Home State of Bihar on the basis of

other entries in the applicgtion form.

б, The order of the CaT PB uas upheld by the

Oelhi High Court on 27 . 7 , 98 in Cu/No.88V98 in uhi ch

it has bean observed thus*

"In such matters it is important that
compl ete info rm atlon should be mads
avail ̂ 1 e by the candidate in their
respective application fo im s. It is
practically impossible to permit the
candidates to complete their forms
su b efiu en tl y, a large number of candidates
take :aJch public exaninations, and
therefore, this argument that the necessary
information can be Cull ed ou t f rom other
columns also cb es no t impress us. The
exeninlng body cannot be b>^ ected to hunt for
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the requisite 1 nfo im ation, ii ch burden
cannot be passed on to then* for this
reason ev/en assuming that the petitioner
left column 21 blank dj e to a bona fide
mistake, th 0 p eti tioner cannot be permitted
to fill up the lacuna at a subsequent stage.
The D eti tioner has to bear the consequence
of his lapse. The process of exdnination?
is a time bound process and, therefo re,
time schedule has to be strictly maintained.
If such a responsibilities are to be foisted
on the examining body, the examination
process uill unnecessarily get prolonged
•jhi ch m ay give ri se to o th er se riou s p rcbl en g, "

Shri Behra has sought to persuade as to t^e

the vieu that the aforesaid CaT PB order and Oelhi

High Qju rt' s judgment are p er incurisP because

the order in Keushal's case (supra) uas not noticed

either by the CaT PB or by the Oelhi High Qourt

and it is op en to us to take a different view ,

are unable to accept this contention. In our vi 9^ the

Cat pa's order in Binod Kumar's ca=^e (supra)yhich
incidently is much more recent in point of time to
th.t in K,u,hal>5 (supra), is squaraly appllcabla to
the prasent o, = 9, ,3 tha facts and circumstances in
the prasant casa are (wysimil ,r in aiimataria
particular to thosa in Slnod Kumar's cs. (ai.ra)
end tha rtelhl High a:,ur f s o axtractad *ou,, lay,
tfun a ratio of qansrai appli cabllity uhi ch »,u,r9ly
governs the present case.

Under tha ci rciin stanca, thaO, ia disslasad..
No 00 s t s.

( KULOIP SINGH )
fl0»!Srf?(g) (  ̂5. AOIGE /

VICE CHAlfflAN(ft).

/uq/


